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PREFACE 

This Publication contains a brief resume of work done in the 
Eleventh Lok Sabha during the Fourth Session i.e. from 
20th February to 16th May, 1997. 

NEW DELHI; 
July. 1997 

Asadha, 1919 (Saka) 

S. GOPALAN, 
Secretary-General. 



Page No. 

37 
(81. No. 4) 

50 and 51 , 

RESUME OF WORK DONE BY LOK SABHA 
(Eleventh Lok Sabha - Fourth Session) 

Column Line 

5 

Foot note 

For 

'English' 

@ 

£ 
$ 

Read 

'Hindi' 

@ 

£ 
$ 



CONTENTS 
PAGE 

1. DURATION OF SESSION ...... .................... ...... ...... ................... 1 
2. AoJouRNMENT MOTION......................................................... 2 
3. BILLS 

(i) Government Bills....................................................... 3 
(ii) Bills referred to Standing Committees....................... 10 

(iii) Private Members' Bills............................................... 11 
4. CAlLING ATTENTION ............................................................. 21 
5. COMMITTEES 

(i) Financial Committees................ ........ ...... .................. 22 
• (ii) Standing Committees......... ...... .......... ...... .......... ........ 23 

(iii) Committees other than Financial and Standing 
Committees.............. ................ .................. ................ 25 

6. DiViSiONS............................................................................ 27 
7. F,NANC,Al.. BUSINESS 

(i) Railway Budget.......................................................... 28 
(ii) General Budget .......................................... ;............... 29 
(iii) Budget in respect of State of Uttar Pradesh ............. 31 

8. LEAVE OF ABsENCE ............ ................ .................................. 32 
9. MOTIONS 

(i) Motions under Rules 191 and 342............................ 34 
(ii) Motions under Rule 388 for suspensioO of Rules ..... 36 . 

10. OAlli OR AFFIRMATION .... ................ ..................................... 37 
11 . OBITUARY REFERENCES........................................................ 3&'" 
12. PAPERS LAID ON THE TABLE.......................... ........................ 40 
13. PERSONAl EXPlANATION UNDER RULE 357 ............................ 42 
14. PemlONs .......... ................... ............... ................. .............. 43 
15. PRESIDENT'S AOORESS......................................................... 44 
16. PRIVILEGE MATTERS............................................................. 45 

(iii) 



(iv) 

PAGE 

17. QUESTIONS 
(i) Starred......................................................... .............. 46 

(ii) Short Notice.... ... ...... .... ................ ... ... ... ... .... ......... ..... 46 
(iii) Unstarred............................................... ..................... 46 
(iv) Half-an-Hour discussions arising out of answers to 

questions................................................................... 47 

18. RESIGNATIONS BY MEMBERS... ... ............................. ... ... .... .... 48 

19. RESOLUTIONS 
(i) Statutory Resolutions............ ... ... ... ... ....... ... ...... ......... 49 

(ii) Private Members' Resolutions................................... 52 

20. SHORT DURATION DISCUSSIONS (RULE 193) .......................... 53 
21. SITTINGS OF LOt< SABHA .. ... ... .......... ....... ................ ......... ..... 55 

22. SPEAKERIDEPUTY SPEAKEWCHAIRMAN 
ANNOUNCEMENTslOBSERVATIONSl'REFERENCEslRuLINGS 56 

23. STATEMENTS 
(i) Statements made/laid by Ministers under -rule 372. . 58 
(ii) Matters under Rule 377 

Position regarding receipt of replies from Ministers 
concerned (as on 11.7.1997)..................................... 62 

(iii) Statement showing time spent on disorderly 
scene5'1nterruptions in the House during Fourth 
Session, 11th Lok Sabha........................................... 63 

(iv) Statement indicating matters raised after Question 
Hour and before taking up the listed business and 
time taken thereon .. , ......... ... .... ......... .... ...... ... ....... .... 64 

24. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF 
BUSiNESS............................................................................ 66 



1. DURATION OF SESSION 

Date of Commencement @ 20 February, 1997 
Date of Adjournme,lt Sine die *16 May, 1997, ££ 
Date of Prorogation 21.5.1997 
Total Number of days of Session 86 days 
Number of actual sittings 37 days 
Number of Hours of sittings 258 hours 40 minutes 

@ The first sittin9 commenced with the playing 01 National Anthem. 

"As per schedule. in order to enable Standing Committees to consider Demands for 
Grants. the House was adjoumed on 21.3.1997 to meet again on 21.4.1997. 

But following certain political developments the House was re-convened on 11 April. 
1997 under the provisions of Rule IS 01 the Rules of Procedure and Conduct of 
Business in lok Sabha to take up Motion 01 Confidence to be moved by Shri H.D. 
Devegowda and after the motion was negatived, House w.. adjourned sine die on 
that day. 

(ii) The House was again re-convened as per provisions 01 Rule ibid from 21 to 23 
April, 1997. However. following the adoption 01 Motion of Confidence in the Council 01 
Ministers moved by Shri I.K. Gujaral on 22 April. 1997 itself. the House was adjourned 
on the same day to meet again on 30 April. 1997. 

(iii) Originally the Session was scheduled to conclude on 9 May. 1997. But as per 
decision taken at the joint meeting 01 Leaders of Parties/Groups in Lok Sabha and 
BAC. held on 21 April. 1997 the House mel Irom 30 April to 16 May. 1997. 

££ The last sitting ended with the playing 01 National Song. 
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SUMMARY 

1 . Bills pending at the end of the last session 10 
2. Bills introduced 24 
3. Bills opposed at introduction stage 2 
4. Bills passed by Rajya Sabha and laid on the Table 6 
5. Bills passed by Rajya Sabha and returned by Lok 

Sabha with amendments 
6. Bills returned by Rajya Sabha with amendments and Nil 

laid on the Table of the Lok Sabha 
7. Bills passed 25 
8. Bills negatived Nil 
9. Bills withdrawn 1 

10. Bills part-discussed 2 
11 . Motions for adjournment of debate on the Bills Nil 

adopted 
12. Bills referred to Select Committee Nil 
13. Bills referred to Joint Committee 1 
14. Bills reported by Select Committee Nil 
15. Bills reported by Joint Committee Nil 
16. Bills originating in and referred to Joint Committee by Nil 

Rajya Sabha in respect of which motions for 
concurrence were adopted by Lok Sabha 

17. Bills referred to Standing Committees by Chairman! 5 
Speaker 

18. Bills reported by Standing Committees 3 
19. Bills pending at the end of the Fourth Session of 14 

Eleventh Lok Sabha vide para No. 1200 of Lok 
Sabha Bulletin Part II. dated 29 May. 1997 

9 



(II
) 

B
ill

s 
R

ef
er

re
d 

to
 t

he
 S

ta
nd

in
g 

C
om

m
itt

ee
s 

an
d 

P
re

se
nt

at
io

n/
La

yi
ng

 o
f 

P
ep

or
ts

 t
he

re
of

 

51
. 

Ti
tle

 0
1 

th
e 

B
ill

 
D

at
e 

of
 

R
ef

er
re

d 
by

 
N

am
e 

01
 I

he
 

D
at

e 
01

 
R

em
ar

ks
 

N
o.

 
in

tro
du

ct
io

n 
S

pe
ak

er
/ 

C
om

m
itt

ee
! 

P
re

se
nt

at
io

n!
 

in
 L

ok
 S

ab
ha

l 
C

ha
irm

an
 

D
at

e 
of

 
la

yi
ng

 
01

 
th

e 
R

aj
ya

 S
ab

ha
 

R
ef

er
en

ce
 

R
ep

or
t 

1.
 

Th
e 

N
at

io
na

l 
In

st
itu

te
 0

1 
3.

3.
19

97
 

S
pe

ak
er

 
P

ef
ro

le
um

 a
nd

 
P

en
di

ng
 

w
ith

 
P

ha
rm

ac
eu

tic
al

 
E

du
ca

-
(L

.S
.) 

C
he

m
ic

al
s 

C
om

m
itt

ee
 

tio
n 

an
d 

R
es

ea
rc

h 
Bi

ll.
 

(4
31

99
7)

 
19

97
. 

,
-

2.
 

Th
e 

N
av

y 
(A

m
en

dm
en

t) 
12

.3
.1

99
7 

S
pe

ak
er

 
D

ef
en

ce
 

-d
o-

Bi
ll.

 
19

97
. 

(R
.S

.) 
(1

7 
.3

.1
99

7)
 

~
-

3.
 

Th
e 

C
ol

le
e 

(A
m

en
d-

28
.2

.1
99

7 
C

ha
irm

an
 

C
om

m
er

ce
 

-d
o-

-0 
m

en
t) 

Bi
n.

 
19

97
. 

(L
.S

.) 
(5

.3
.1

99
7)

 

4.
 

Th
e 

E
le

ct
ric

ity
 

la
w

s 
13

.3
.1

99
7 

S
pe

ak
er

 
E

ne
rg

y 
-d

O
-

(A
m

en
dm

en
t) 

Bi
D.

 
19

97
. 

(l
.S

.)
 

(2
0.

3.
19

97
) 

5.
 

Th
e 

In
su

ra
nc

e 
R

eg
ul

a-
20

.1
2.

19
96

 
S

pe
ak

er
 

Fi
na

nc
e 

9.
5.

19
97

 
P

en
di

ng
 

in
 

Lo
k 

lo
ry

 A
ut

ho
rit

y 
Bi

N.
 

19
96

. 
(l

.S
.)

 
(1

2.
12

.1
99

6)
 

S
ab

ha
 

6.
 

Th
e 

Lo
kp

al
 B

ift
. 

19
96

. 
13

.9
.1

99
6 

C
ha

irm
an

 
H

om
e 

A
lta

irs
 

9.
5.

19
97

 
P

en
di

ng
 

in
 

Lo
k 

(L
.S

.) 
(2

39
.1

99
6)

 
S

ab
ha

 

7.
 

Th
e 

C
oa

st
 

G
ua

rd
 

26
.1

1.
19

96
 

S
pe

ak
er

 
D

ef
en

ce
 

22
.4

.1
99

7 
P

en
di

ng
 

in
 R

aj
ya

 
(A

m
en

dm
en

t) 
Bi

n.
 

19
96

. 
(A

.S
.) 

(2
8.

11
.1

99
6)

 
S

ab
ha

 

8.
 

Th
e 

si
ck

 I
nd

us
tri

al
 C

om
-

16
.5

.1
99

7 
S

pe
ak

er
 

Fi
na

nc
e 

P
en

di
ng

 
w

ith
 

pa
ni

es
 

(S
pe

ci
al

 
P

ro
vi

-
(L

.S
.) 

(2
35

.1
99

7)
 

C
om

m
itt

ee
 

si
on

s)
 B

ill
. 

19
97

. 



.;;;
; 

-
-
-
-

-
-
-
-
-
-
-
-
-
-
-
-

--
--

--
--

..... "-
,. 

1\
 

f 
r-

• 
'" "-

• 
r ..,.. 

(II
I) 

P
riv

at
e 

fJ
le

m
be

rs
' 

B
ill

s 
> 

81
. 

Ti
tle

 0
1 

th
e 

B
ill

 a
nd

 
D

at
e 

01
 

D
at

e 
of

 
O

at
e(

s)
 o

f 
Ti

m
e 

ta
ke

n 
No

. 
of

 
No

. 
01

 
P

ro
gr

ew
' 

No
. 

m
em

be
r·

jn
-c

ha
rg

e 
in

tro
du

ct
io

n 
la

yi
ng

 o
n 

di
sc

us
si

on
 

am
en

d-
am

en
d-

R
em

ar
ks

 
th

e 
Ta

bl
e 

in
 L

ok
 

m
en

ts
 

m
en

lS
 

(in
 t

he
 

Sa
bh

a 
ta

bl
ed

 
ca

rr
ie

d 
ca

se
 B

ill
s 

pa
ss

ed
 b

y 
R

aj
ya

 
S

ab
ha

) 

2 
3 

4 
5 

6 
7 

8 
9 

HM
 

1.
 

Th
e 

In
di

an
 L

ab
ou

r 
Bi

n,
 1

99
7 

by
 

21
.2

.1
99

7 
Pe

nd
W

\g
 

S
hr

i 
S

an
at

 M
eh

ta
. 

M
.P

. 

2.
 

Th
e 

P
ro

hi
bi

tio
n 

Bi
ll.

 
19

97
 

by
 

21
.2

.1
99

7 
P

en
di

ng
 

Or
. 

G
iri

ja
 V

yu
. 

M
.P

. 
-

3-
Th

e 
W

id
oM

 
(P

ro
te

ct
io

n 
an

d 
21

.2
.1

99
7 

0.
04

 
Pe

nd
'1n

g 
-

W
el

t_
e)

 
81

1. 
19

97
 

by
 

S
tv

i 
m

ilV
Jt

es
 

Su
br

at
a 

M
'*

he
I1

H
. 

M
.P

. 
ta

ke
n 

on
 

in
tro

du
ct

io
n 

01
 

Bi
lls

 
at

 
Sf

. 
No

s. 
1 

1
0

3
 

... 
Th

e 
Oo

ve
m

rn
8II

C 
of

 
U

ni
on

 
22

.1
1.

19
96

 
-

20
.1

2.
19

96
 

3.
37

 
N

IL
 

N
IL

 
W

Ith
dr

aw
n 

T
..

-b
y
 

of
 

A
nd

am
an

 
an

d 
(T

hi
rd

 
(e

xc
lu

di
ng

 
by

 l
ea

ve
 0

1 
N

lg
Q

be
r 

Is
ta

nd
s 

81
1,

 
19

96
 b

y 
S

es
si

on
) 

1 
ho

ur
 a

nd
 

!h
e 

H
ou

se
. 

S
hr

i 
Ba

su
de

b 
A

ch
ar

ia
, 

M
.P

. 
21

.2
.1

99
7 

2 
m

in
ut

es
 

6.
3.

19
97

 
ta

ke
n 

ell
 rin

g 
Th

ird
 s

es
sio

n)
 



2 
3 

4 
5 

8 
1 

B
 

8 
H

M
 

5.
 

Th
e 

Pr
ot

ec
tio

n 
of

 
Pr

op
er

ty
 

8.
3.

19
91

 
P

en
dr

Ig
 

R
ig

ht
s 

of
 W

om
en

 a
nd

 G
irl

s 
Bi

ll. 
19

98
 b

y 
K

um
ar

i 
U

m
a 

B
ha

ra
li.

 
M

.P
. 

. 
8.

 
Th

e 
M

ah
ar

is
hi

 V
al

m
ik

i 
N

at
io

na
l 

6.
3.

19
91

 
Pe

nd
In

g 
U

ni
ve

rs
ity

 
Bi

ll. 
19

91
 

by
 

Sh
ri 

M
an

ga
J 

R
am

 P
ra

m
i. 

M
.P

. 

1.
 

Th
e 

N
at

io
na

l 
Co

m
m

iss
io

n' 
8.

3.
19

91
 

Pe
nd

In
g 

lo
r 

Sa
ta

l 
Ka

ra
nc

ha
rls

 
(A

m
en

dm
en

t)
 

B
il.

 
19

91
 

(A
m

en
dm

en
t 0

1 
N

C
tio

n 
1, 

et
c.

) 
by

 
Sh

ri 
M

an
ga

! 
R

am
 

P
re

m
i. 

M
.P

. 

B. 
Th

e 
Sa

ta
l 

K
ar

am
ch

aI
ts

 
S

m
aI

 8
.3

.1
99

1 
Pe

nd
In

g 
-

Sc
al

e 
In

du
st

ri
es

 
O

eY
eI

op
m

en
t 

N
 

C
or

po
ra

tio
n 

B
ill

. 
19

91
 b

y 
S

tv
i 

M
an

ge
l 

Ra
m

 P
re

m
!. 

M
.P

. 

8.
 

Th
e 

Sa
ta

l 
K

ar
am

ch
ar

is
 
8
.
3
.
1
~
1
 

Pe
nd

In
g 

In
su

ra
nc

e 
S

ch
em

e 
Bi

ll, 
18

91
 

by
 

St
wi

 
M

an
ga

l 
R

am
 

Pr
em

i. 
M

.P
. 

10
. 

Th
e 

R
8I

8f
V8

t1
on

 (
Sa

rv
lc

es
 a

nd
 

8.
3.

1 
a9

1 
P

er
d1

g 
H

ig
he

r 
E

du
ca

tio
n)

 B
il.

 1
99

7 
by

 
Sh

rI 
G

.M
. 

B
an

at
w

al
la

. 
M

.P
. 

11
. 

Th
e 

Co
na

1I
tu

tIo
n 

. (S
ch

ed
ul

ed
 

8.
3.

1 
gw

 
P

en
di

ng
 

Tr
Ib

eI
) 

O
rd

er
 

(A
m

en
dm

en
t)

 
Bi

ll. 
18

91
 (
~
,
 
o

f 
th

e 

§ 
Sc

M
du

Ie
) 

by
 S

tw
i 

M
ah

ab
ir 

La
! 

Vl
Sh

w
ak

ar
m

a,
 M

.P
 . 

......
 

, 
C; .....

. 

•• 
l' 



12
 . 

Th
e 

Co
nM

iIu
IIo

n 
(A

ln
el

a .
...

.. I
) 
8
.
3
.
1
~
 

P
en

di
ng

 

•• 
11

18
7 

(A
"'

.n
 .
.
.
 ., 

tJ
I 

..
..

. 
tI

tM
 .
""

 ~
 b

y 
8t

YI
 

8II
W

a 
...

. J
U

l.
 M

.P
. 

13
. 

Th
e 

Co
nI

tiI
uI

io
n 

(A
In

eI
Id

m
eI

II)
 

8.
3.

18
87

 
P

en
di

ng
 

•• 
11

18
7 

(A
m

el
Id

rN
nt

 
tJ

I 
at

fic
Ie

 a
q

 b
y 

8t
YI

 s
.ty

II
 P

 ..
 

JI
lIn

. 
M

.P
. 

14
. 

Th
e 

Re
pI

 .
..

 1I
at

ion
 

of
 

!h
e 

8.
3.

18
87

 
P

en
di

ng
 

P
eo

pl
e 

(A
m

el
1d

rn
en

I)
 8

11
. 

11
18

7 
(A

m
en

d m
e"

' t
JI

 .
.
.
"
 '0

')
 b

y 
Sh

rI
 S

at
ya

 P
al

 J
IlI

n,
 M

.P
. 

15
. 

Th
e 

D
ec

Ia
rII

Iio
n 

of
 A

Ie
et

I 
by

 8
.3

.1
88

7 
P

en
di

ng
 

C
ivi

l 
s.

v.
ne

. 
B

II.
 

1 D
07

 
by

 
Sh

ri
rM

II
 M

e
n

 K
um

ar
. 

M
.P

. 
-~ 

1IS
. 

Th
e 

C
hI

d 
La

bo
ur

 
(A

bo
Iti

on
) 

8.
3.

18
87

 
P

en
di

ng
 

Si
I. 

19
87

 b
y 

Sh
rI 

Ch
Ia

a 
B

aI
u.

 
M

.P
. 

, 
17

. 
Th

e 
Co

nI
tiI

uI
Io

n 
(A

m
a .

. d
",

a .
. l)

 
1.

3.
19

97
 

P
en

di
ng

 
Bi

I. 
19

97
 

(A
m

en
ct

ne
lJ

t 
. 

01
 

M
fic

M
 7

3)
 b

y 
Sh

ri 
Ch

Ia
a 

Ba
su

. 
M

.P
. 

18
. 

Th
e 

Pr
 ..

. 
an

d 
R

eg
ilt

nd
lo

n 
or 

8.
3.

19
97

 
~
1
1
 

P
en

di
ng

 
Bo

ok
s 

(A
m

en
dm

en
I)

 B
ill.

 1
99

7 
m

in
lle

S 
(In

se
tti

on
 o

f 
ne

w 
S6

CI
ion

. 3
A)

 
ta

ke
n 

on
 

by
 S

hr
i 

Ch
itt

a 
B

as
u,

 M
.P

. 
in

tro
du

cti
on

 
or 

B
ill

s 
at 

51
. 

N
os

. 
5 

to
 1

8 



2 
3 

4 
5 

6 
7 

B
 

9 
H

M
 

19
. 

Th
e 

C
on

st
itu

tio
n 

(A
m

en
dm

en
t) 

6.
9.

19
96

 
6.

3.
19

97
 

7
-5

5
 

N
IL

 
N

IL
 

D
is

cu
ss

io
n 

B
ill

. 
19

96
 (

O
m

is
si

on
 o

( 
ar

tic
le

 
21

.3
.1

99
7 

on
 t

he
 

44
. 

et
c.

) 
by

 
S

hr
i 

B
ha

gw
an

 
2.

5.
19

97
 

m
ot

io
n 

tor
 

S
ha

nk
ar

 R
aw

at
. 

M
.P

. 
16

.5
.1

99
7 

co
ns

id
er

a·
 

tio
n 

no
t 

co
nc

lu
de

d.
 

P
en

di
ng

 

20
. 

Th
e 

M
ot

he
r's

 
U

ne
ag

e 
Bi

ll.
 

21
.3

.1
99

7 
P

en
di

ng
 

19
96

 
by

 
S

hr
im

at
i 

S
um

itr
a 

M
ah

aj
an

. 
M

.P
. 

21
. 

Th
e 

P
ro

vi
si

on
 

of
 

21
.3

.1
99

7 
P

en
di

ng
 

C
om

m
un

ic
at

io
n 

Fa
cU

itie
s 

in 
E

ve
ry

 
V

illa
ge

 
B

ill
. 

19
97

 
by

 
-

D
r. 

T.
 

S
ub

ba
ra

m
i 

R
ed

dy
. 

M
.P

. 
• 

22
. 

Th
e 

Y
ou

th
 

W
el

fa
re

 
B

il.
 

19
97

 
21

.3
.1

99
7 

P
en

di
ng

 
D

r. 
T.

 
S

ub
ba

ra
m

i 
R

ed
dy

. 
M

.P
. 

23
. 

Th
e 

C
ot

to
n 

G
ro

w
er

s 
(B

en
ef

it)
 

21
.3

.1
99

7 
P

en
di

ng
 

B
ill

. 
19

97
 

by
 

S
hr

i 
R.

 
S

am
ba

si
va

 R
ao

. 
M

.P
. 

24
. 

Th
e 

C
on

st
itu

tio
n 

21
.3

.1
99

7 
P

en
di

ng
 

(A
m

en
dm

en
t) 

Bi
n.

 
19

97
 

(A
m

en
dm

en
t 

o
f 

ar
tic

le
 

32
4)

 
by

 
S

hr
i 

R.
 

S
am

ba
si

va
 

R
eo

. 
M

.P
. 

25
. 

Th
e 

A
cc

es
s 

to
 I

nf
or

m
at

io
n 

B
ill

. 
21

.3
.1

99
7 

P
en

di
ng

 
19

97
 

by
 

S
M

 
S

an
at

 
M

eh
ta

. 
M

.P
. 



26
. 

Th
e 

P
re

ve
nt

io
n 

01
 

C
or

ru
pt

io
n 

21
.3

.1
99

7 
P

en
di

ng
 

(A
m

en
dm

en
t) 

B
ill

. 
19

97
 

(A
m

en
dm

en
t 

o
f 

se
ct

io
ns

 2
 a

nd
 

19
') 

by
 5

hr
im

at
i 

M
ei

ra
 K

um
ar

. 
M

.P
. 

27
. 

Th
e 

C
om

pu
ls

or
y 

R
eg

is
tra

tio
n 

01
 

21
.3

.1
99

7 
P

en
di

ng
 

R
el

ig
io

us
 

C
on

ve
rs

io
ns

 
Bi

fl.
 

19
97

 b
y 

S
hr

i 
K

as
hi

ra
m

 R
an

a.
 

M
.P

. 

28
. 

Th
e 

D
ec

la
ra

tio
n 

an
d 

P
ub

lic
 

21
.3

.1
99

7 
P

en
di

ng
 

S
cr

ut
in

y 
01

 A
ss

et
s 

01
 M

in
is

te
rs

 
an

d 
M

em
be

rs
 

01
 

P
ar

lia
m

en
t 

B
ill

. 
19

97
 

by
 

S
hr

l 
K

as
hi

ra
m

 
R

en
a.

 M
.P

. 

29
. 

Th
e 

U
ne

m
pl

oy
m

en
t 

A
llo

w
an

ce
 

21
.3

.1
99

7 
P

en
di

ng
 

-\J1 
B

ill
. 

19
97

 
by

 
5h

ri 
R.

 
S

am
ba

si
va

 R
ao

. 
M

.P
. 

30
. 

Th
e 

D
ep

os
it 

In
su

ra
nc

e 
an

d 
21

.3
.1

99
7 

~
7
 

P
en

di
ng

 
C

re
di

t 
G

ua
ra

nt
ee

 
C

or
po

ra
tio

n 
m

in
ut

es
 

(A
m

en
dm

en
t) 

Bi
n.

 
19

97
 

ta
ke

n 
on

 
(A

m
en

dm
en

t 
o

f 
se

ct
io

n 
16

) 
by

 
in

tro
du

ct
io

n 
5h

ri 
R

am
 N

ai
l<

. 
M

.P
. 

01
 B

ill
s 

at
 

51
. 

N
os

. 
20

 
to

 3
0.

 

31
. 

Th
e 

C
on

st
itu

tio
n 

(A
m

en
dm

en
t) 

2.
5.

19
97

 
P

en
di

ng
 

B
ill

. 
19

97
 

(A
m

B
nd

m
en

t 
o

f 
ar

tic
le

 
17

1)
 

by
 

5h
ri 

K
.C

. 
K

on
da

ia
h.

 M
.P

. 



2 
3 

4 
5 

6 
7 

8 
9 

HM
 

32
. 

Th
e'

 
La

nd
 

A
cq

ui
si

tio
n 

2.
5.

19
97

 
P

en
di

ng
 

(A
m

en
dm

en
t)

 
Bi

ll. 
19

97
 

(In
s6

I1
io

n 
d 

ne
w 

SI
IC

Iio
n 

54
A)

 
by

 
S

hr
i 

Bh
ag

w
an

 
Sh

an
ka

r 
Ra

w
el.

 M
.P

. 

33
. 

Th
e 

La
nd

 
A

cq
ue

Iti
on

 
2.

5.
19

97
 

P
en

di
ng

 
(A

rn
en

dm
en

l)
 

Bi
ll. 

19
97

 
(S

ub
st

ilu
lio

n 
01

 n
ew

 .N
C

fio
n 

fo
r 

..c
Ii

on
 1

6, 
.c

.)
 b

y 
Sh

rI 
B

he
gw

In
 S

h8
nU

I 
Re

wa
t. 

M
.P

. 
... 

34
. 

Th
e 

S .
..

..
 

R
eo

rg
an

is
at

io
n 

2.
5.

19
97

 
P

en
di

ng
 

Q
I.

 

(A
m

el
Id

m
er

t) 
Bi

ll. 
19

97
 

(A
m

el
ld

m
_ 

o
f S

IIC
Iio

n 
51

) 
by

 
Sh

ri 
Bh

ag
w

an
 S

ha
nk

ar
 R

aw
al.

 
M

.P
. 

35
. 

T
he

 T
er

ro
ris

t 
an

d 
D

isn
Jp

IIv
e 

2.
5.

19
97

 
P

en
di

ng
 

Ac
tiY

iti
ea

 (
P

re
ve

nt
io

n)
 

(w
ith

dr
aw

al
 o

f 
Le

ga
l 

Pr
oc

ee
cM

gs
) 

Bi
ll.

 1
99

7 
by

 
Sh

ri 
G.

M
. 

Ba
na

tw
af

ta
. 

M
.P

 
38

. 
Th

e 
Co

ns
tit

ut
io

n 
(S

c:
hw

ut
ed

 
2.

5.
19

97
 

Pe
nd

in
g 

Tr
ib

es
) 

O
rd

er
 

(A
m

en
dm

en
t)

 
Bi

D.
 

19
97

 (
A

m
en

ct
nM

t 
01

 t
he

 
~
 

by
 

S
hr

i 
P.

 
K

od
an

da
ra

m
al

ah
. 

M
.P

. 



37
. 

T
he

 
Pu

r1
ab

 
M

un
ic

ip
al

 
2.

5.
19

97
 

Pe
nd

i'l
g 

C
or

po
ra

tio
n 

La
w 

(E
xt

en
sI

on
 t

o 
C

ha
nc

ig
ar

h)
 

A
m

el
ld

m
en

t 
Si

ft.
 

19
97

 
(A

tM
lI

dm
en

f 
at 

",
. 

ScI
Ied

c.N
; b

y 
SI

YI
 

S
at

ya
 

P
al

 
Ja

in
, 

M
.?

 

3b
 

T
he

 
P

riv
a .

. 
Sc

ho
oI

a 
2

.6
.1

"7
 

0
-1

2
 

Pe
nd

in
g 

(
~
 ..

 tio
n)

 
Si

I. 
19

97
 

by
 

m
in

ut
es

 
9h

rt 
G

.A
. 

C
ha

r.n
 R

ed
dr

. M
.P

. 
la

ke
n 

on
 

in
tro

du
ct

io
n 

of
 B

ill
l 

al
 

SI
. 

N
os

. 
31

 
to 

38
. 

39
. 

T
he

 A
bo

lit
Io

n 
of

 B
eg

gi
ng

 
Bi

ll. 
2

0
.1

2
.1

. 
-

2.
5.

19
97

 
~
 

N
IL

 
N
I
~
 

DI
8c

:u
.cI

on
 

19
98

 
by

 
Dr

. 
T.

 
SU

bb
ar

em
l 

on
 t

he
 

R
ed

dy
. 

M
.P

. 
m

ot
io

n 
fo

r 
co

ns
id

ar
a-

-.... 
lio

n 
no

t 
co

nc
lu

de
d.

 
Pe

nd
in

g 
40

. 
T

he
 

R
 ..

..
..

..
 1Io

n 
to

r 
18

.5
.1

99
7 

Pe
nd

in
g 

E
co

no
m

lc
al

iy
 W

ea
ke

r 
S

ec
IIo

M
 

of
 

th
e 

pe
op

le
 

(H
ig

he
r 

E
du

ca
tio

n 
an

d 
Pu

bl
ic 

E
m

pl
oy

m
en

t) 
B

ill
, 

19
98

 
by

 
S

hr
i 

Su
H

an
 S

al
ah

ud
di

n 
O

w
ai

si
. 

M
.P

. 
41

. 
Th

e 
C

on
st

itu
tio

n 
(A

m
en

dm
en

l) 
16

.5
.1

99
7 

P
en

di
ng

 
Bi

ll. 
19

96
 

(,A
m

en
dm

en
t 

01
 

ar
tic

le
 

39
) 

by
 

S
hr

i 
S

ul
ta

n 
S

al
ah

ud
di

n 
O

w
ai

si
, 

M
.P

. 



2 
3 

4 
5 

6 
7 

8 
9 

H
M

 
-

42
. 

Th
e 

C
on

st
itu

tio
n 

(A
m

en
dm

en
t) 

16
.5

.1
99

7 
P

en
di

ng
 

BI
ll. 

19
96

 
(In

se
rti

on
 

of
 

ne
w 

art
icle

 3
1)

 
by

 
Sh

ri 
Su

lta
n 

Sa
la

hu
cl

dl
n 

O
w

al
si.

 M
.P

. 

43
. 

Th
e 

Pr
ic

e 
Co

nt
ro

l 
Bi

ll.
 1

99
6 

by
 

16
.5

.1
99

7 
P

en
di

ng
 

S
hr

i 
S

ul
ta

n 
S

al
ah

ud
di

n 
O

w
ei

si
. 

M
.P

. 

44
. 

Th
e 

In
di

an
 

FI
Sh

er
ie

S 
16

.5
.1

99
7 

P
en

di
ng

 
(A

m
en

dm
en

t) 
Bi

ll.
 

19
96

 
(A

m
en

dm
en

t 
01

 s
ec

tio
n 

3.
 e

tc
.) 

-
by

 S
hr

lm
at

i 
B

ha
vn

a 
C

hi
kh

al
ia

, 
00

 

M
.P

. 

45
. 

Th
e 

H
ig

h 
C

ou
rt 

at
 

A
la

ha
ba

d 
16

.5
.1

99
7 

P
en

ci
ng

 
(E

st
ab

lis
hm

en
t 

of
 a

 P
er

m
an

en
t 

B
en

ch
 a

t 
M

ee
ru

t) 
Bi

D,
 1

99
7 

by
 

S
hr

i 
As

ho
k 

K
um

ar
 

P
ra

dh
an

. 
M

.P
. 

46
. 

Th
e 

M
ar

ria
ge

 
La

w
s 

16
.5

.1
99

7 
Pe

nd
in

g 
(A

m
en

dm
en

t) 
B

il.
 

18
97

 
by

 
S

hr
im

at
i 

Ja
ya

w
an

ti 
N

 ..
 ,in

-
ch

an
dr

a 
M

eh
ta

 •. 
M

.P
. 

47
. 

T
he

 
B

or
ro

w
in

g 
(F

lX
Bt

io
n 

01
 

18
.5

.1
99

7 
P

en
di

ng
 

U
m

it)
 B

ill,
 1

99
7 

by
 S

hr
i 

C
hi

na
 

B
as

u,
 M

.P
. 



o :i
 

..... r- II
I ..... r ).
 

41
. 

.. Th
e 

C
od

e 
of

 
C

rim
in

al
 

P
ro

ce
du

re
 

(A
m

en
dm

en
t) 

Bi
ll.

 
19

97
 (

In
se

rti
on

 o
f 

ne
w

 s
ec

tio
n 

25
A.

 e
tc

.) 
by

 D
r. 

M
. 

Ja
ga

m
al

h.
 

M
.P

. 

," 16
.5

.1
99

7 

49
. 

Th
e 

C
on

st
itu

tio
n 

(A
m

en
dm

en
t) 

16
.5

.1
99

7 
Bi

ll.
 

19
97

 
(In

se
rti

on
 

of
 

ne
w

 
ar

tic
le

 1
51

A.
 e

tc
.) 

by
 S

hr
i 

G.
A.

 
C

ha
ra

n 
R

ed
dy

. 
M

.P
. 

• 

0.
09

 
m

in
ut

es
 

ta
ke

n 
on

 
in

tro
-

du
ct

io
n 

of
 

Bi
lls

 a
t 

SI
. 

N
os

. 
40

 t
o 

49
 

• 
" 

Pe
nd

in
g 

P
en

di
ng

 

..... 1
0

 



SUMMARY 

1. Bills pending at the end of the last Session . 76 
2. Bills introduced . 46 
3. Bills withdrawn . . . . . . . . . . . . . . . . 1 
4. Bills negatived ............... . Nil 
5. Bills removed from the Register of Pending Bills . Nil 
6. Bills part-discussed . . . . . . . . . . . . . . . . . 2 
7. Bills pending at the end of the Session vide para 
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6. DIVISIONS 

Date Subject matter Brief question on ResuH Remarks 
which Division 
was sought 

11.4.1997 Motion of Confidence in On the motion fOf Neg!tiWJCi By 
:U18 Council of Ministers adoption. Ayft-190 operating 
moved by Shri H.D. N0es---338 AVR 
Deve Gowda. Abst.-5 lTMIChine. 
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8. LEAVE OF ABSENCE 

81. Name 01 Members Period lor which Dale when 
No. leave granted leave 

granted 

2 3 4 

1. Shri Louis Islary 20.11.1996 1 to 
2O.12.1Q96 

2. SIYI Hindu Reo Nalk Nimbalkar 20.11.1996 
to 

6.12.1996 
3. Shri S. Ramachandra Reddy 20.11.1996 

to 
11.12.1996 

4. SIYi C. Narayana Swamy 20.11.1996 
to 

5.12.1Q88 
5. Dr. Arnril Lal Shartl 29.11.1996 17.3.97 

to 
15.12.1996 

8. SIYi S.D.N.R. Wediyar 1.12.1996 
to 

20.12.1998 
7. SIYi Mohammad Shahabuddin 26.8.1996 

10 
13.9.1996 

and 
20.11.1898 

10 
20.12.1896 

8. Stvi Shibu Soren 28.8.1. 
10 

13.9.1996 
and 

20.11.1996 
to 

2O.12.1Q96 
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2 3 4 

9. Shri Bhim Prasad Oahal 25.2.1997 
to 

21.3.1997 

10. Shri P.V. Narasimha Rao 20.2.1997 
to 

21.3.1997 
and 

21.4.1997 
10 

9.5.1997 

11 . Shri G.M. Kunturkar 20.2.1997 17.3.1997 
to 

6.3.1997 

12. Shri Shivaji V. Kamble 20.11.1996 
to 

20.12.1996 
and 

20.2.1997 
to 

6.3.1997 

13. Shri Prakash Vishwanath Paranjpe 20.2.1997 
to 

10.3.1997 

14. Shri Pradeep Jaiswal 20.2.1997 
10 

6.3.1997 

15. Shri Mohammad Shahabuddin 20.2.1997 
to 

21.3.1997 16.5.1997 
21.4.1997 

and 
22.4.1997 

and 
30.4.1997 

10 
16.5.1997' 

\ , 
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MOTION UNDER RULES 191 AND 342 

SUMMARY 
1. No. of Notices received 
2. No. of Motions admitted 
3. No. of discussions held 
4. No. of Motions remained part-discussed 
5. Time taken 

35 

- 182 
33 

- 03 
- 01 

26 Hours 
and 27 Minutes 
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11. OBITUARY REFERENCES 

SI. Name of Member Date of Date of Time taken 
No. and particulars death obituary H. M. 

References 
.. _----

2 3 4 5 
.. - -- -----------

-J.t. ·Shri Xavier Arakal 09.02.1997 
(Sitting Member of 

/ 
Eleventh Lok Sabha) 

Shri Manibhai J. Patel 12.06.1996 20.Q2.1'397 0 6 
(Member of Fourth 
Lok Sabha) 

3. fi.r. Dalla Samant 16.01.1997 
(Member of Eighth 
Lok Sabha) 

4. Mr. Deng Xiaoping 19.02.1997 21.02.1997 0 3 
(Chinese Leader) 

5. Devastating fire 23.02.1997 24.02.1997 0 8 
in Baripada (Orissa) 

.J..6. Shri Sushil Bhattacharya 28.12.1996 25.02.1997 0 3 
.' (Member 01 Sevenlh· 

Lok Sabha) 

,y Shri D.L. Bailha 10.02.1997 26.02.1997 0 2 
(Member of Seventh 
Lok Sabha) 

\/ Shri Shyamlal Dhurve 21~19"J 0 5 
(Member of Sixth 10.03.1997 
Lok Sabha) 

8. Shri B. Gopala Reddi ·09.03.1997 

i- (Member 01 Third 
Lok Sabha) 

"Hou.. wa. adjoumecl tor the day without lrans8CtinO any bu ...... 

38 



39 

2 3 4 5 

10. Shri Veerendra Palil 14.03.1997 14.03.1997 0 3 

"X. (Member 01 Sevenlh and 
Eighlh Lok Sabha and 
lormer Chiel Minisler 01 
Mysore 5lale) 

7l- Shri Vishveshvar Rao 27.03.1997 11.04.1997 0 3 
Raje 
(Member 01 Sixlh 
Lok 5abha) 

~. 'Shri Biju Palnaik 17.04.1997 21.04.1997 1 17 
(Silting Member 01 
Elevenlh Loll Sabha) 

13. Fire Tragedy on Haj 21.04.1997 17 

v<t. 
Pilgrims al Saudi Arabia 

Shri G. Yallamanda Reddy 27.04.1997 06.05.1997 0 3 
(Member 01 Third 
Lok Sabha) 

1!' Earlhquake Tragedy 10.05.1997 12.05.1997 0 2 
al Iran 

~6. Shri B. Bhagvali 08.05.1997 14.05.1997 0 3 
(Member 01 Second, Third 
& Fourth Lok Sabha) 

'House was adjourned lor lhe day without transacting any business. 



12. PAPERS LAID ON THE TABLE 

(a) By Government 
(b) By Private Members 

I 

40 

................. 1538 

................. NIL 



41 

II 

51. Tille of the Paper 
No. 

1 . Letter dated the 11th Aprif, 1997 from the 
Prime Minister (Stvi H.D. Deve Gowda) to 
the President tendering his own resignation 
and that of his Council ot Minister. 

Wholaidlhe 
papers 

2. Letter dated the 12th April, 1997 from the Secretary-General 
President 10 the Prime Minister (Shri H.D. 
Deve Gowda) accepting his resignalion 
and Ihe resignalion of his colleagues trom 
the Council of Ministers and requesling him 
to continue in office Ii. altern alive 
arrangements are made. 

Dale on 
which Laid 

22.4.1997 



13. PERSONAL EXPLANATION-UNDER RULE 357 

Name 01 the Member 
who made Personal 
Explanation 

Pro!. P.J. Kurien 

Briel Subject Date 

Regarding certain remarks made 9·5·1997 
against him by the Minister 01 
Finance on 7th May. 1997 during 
the discussion on the Finance 
Bill. 1997. 

42 

Time taken 

H. M. 

o 03 



14. PETITIONS 

Presented by Member ... 

43 

One 
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17. QUESTIONS 

(I) Starred Questions 
(a) Number of Questions put down in Question 600 

Lists for oral answers 
(b) Number of Questions orally answered 135 

(II) Short Notice Questions 
(a) Number of Questions put down in Short Notice Nil 

Question List 
(b) Number of Short Notice Questions orally Nil 

answered 
(III) Unstarred Questions 

(a) Number of Questions put down in Question 
Lists for written answers 

(b) Number of Questions for which written 
answers were laid on the Table including 
those put down for oral answers but not 
reached for oral answers 

·Including 4 Unstarred Ouestions deleted 'rom the list. 

46 

6699* 

7164 
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(II) Private Members' Resolutions 

SI. Briel Name 01 Oate(s) 01 Time taken Ministry/ Remarks 
No. Subject Member moving and Department 

who discussion 
moYed 

H. M. 
1. Illegal Shri Jegat 13.12.1996 6 30 Home • Discussion 

Immigrants V .. Singh (Third (excluding Allairs not 
Orona Session) 02' minutes concluded. 

28.02.1997 taken 
14.03.1997 during 
09.05.1997 (Third 

Seuion) 

52 



Subject Under 
Rule 

Problems 193 
01 Textile 
Industry 

20. SHORT DURATION DISCUSSIONS 
(RULE 193) 

Name 01 Oate(s) Time Minislry/ 
member 01 taken Deparlmenl 
who discussion concerned 
raised !he H. M. 

discussion 

Shri Sanal 14.5.97 5.15 Textiles 
Mehla 15.5.517 

53 

Remartts 



Discussions on Matt4[trs of Urgent Public Importance for Short 
Duration Discussion under Rule 193 

No. of notices received 
No. of discussions admitted 
No. of discussions held 

SUMMARY 

No. of discussions remained part-discussed 
Total time taken 

54 

87 
1 
1 

5 Hours and 
15 Minutes 



21. SITTINGS OF LOK SABHA 

Subject 

Fixation of sitting of 
Lok Sabha on 
15 March, 1997 

Date of 
Publication in 

Bn_ Pt. II 

Remarks 

13.3.1997 On adoption of Eleventh Report of 
the Business Advisory Committee, 
Lok Sabha agreed to fix its sitting 
on Saturday, the 15th March, 
1997 for completion of essential 
items of Government business. 
Accordingly, the House sat on 15 
March, 1997. 

---------- -----------_.-

55 



22. SPEAKERIDEPUTY SPEAKER/CHAIRMAN 
AnnouncementslObservatlonsIReferencesIRu lings. 

S.No. Subject By whom Date 

1. Ruling on the notice of motion by Shri Jaswant Speaker 26.2.1997 
Singh. M.P. lor constituting. Committee 01 both 
Houses to go into an aspects of the documents 
concerning Bolors gun deal received lrom Swiss 
authorities. 

2. Ruling on the notices 01 motion by Shri Atal Bihari Speaker 26.2.1997 
Vajpayee. Dr. Murti Manohar Joshi. Shri Jaswant 
Singh. Shri Rajendra Angihotri and 8mt. Sushma 
Swaraj. M.Ps .• lor recan 01 the Governor 01 Uttar 
Pradesh (i) on the ground 01 lailure 01 constitutional 
machinery in the State; and (ii) lor his I,Wure to 
control the deteriorating law and order situation in 
Uttar Praesh. 

3. Announcement regarding adjournment 01 the Speaker 28.2.1997 
Hou .. at 4 P.M. on 28.2.1997 to re-assemble at 
5 P.M. lor the presentation of the General Budget 
and transaction of Private Members' Business on 
that day lrom 2 P.M. to 4 P.M. 

4. Ruling on the notice 01 motion by Sarvastvi Speaker 8.3.1997 
Jaswant Singh. Atal Bihari Vajpayee. Pramod 
Mahajan and Dr. Murti Manohar Joshi. M.Ps .• on 
the constitutional crisis in the State of Uttar 
Pradesh evidenced amongst others by widespread 
lawlessness and lor the recal 01 the Governor of 
the State of Uttar Prad8sh. 

5. Announcement regarding cispoaal 01 certain Items Speaker 18.3.1997 
01 Business In the House from 18 01 21 March. 
1997. as decided in the sitting 01 BA.C. 

S6 



57 

S.No. Subject By whom Dale 

8. (i) Announcement regarding disposal 01 Motion 01 Speaker 22.4.1997 
Confidence In the Councl 01 Ministers .. 
decided in combined meeting 01 B.A.C. and 
Leaders 01 ParliesiGroups held on 21.4.1997 
and fixation 01 sittings of the House from 
30.4.1997 to 16.5.1997. 

(U) Announcement regarding 'No Question Hour' 
on 30.4.97 and 2.5.97 and lixation 01 Question 
Hour from 5th May, 1997 onwards. 
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(Ii) Matters Under Rule 377 
Position regarding receipt of replies from Ministries concerned 
during 11 th Lok Sabha as on 11.7.1997. 

Total No. of (\10. a! ~e;::::;;; 
matters 
raised 

sent to 
members by 
Ministers and 
copies 
endorsed to 
Lok Sabha 
Secretariat 

Percentage of 
replies sent to 
members by 
the Minister 

---------------------------
First Session 
(22.5.1996 to 
12.6.1996) 
Second Session 
(10.7.1996 to 
13.9.1996) 
Third Session 
(20.11.1996 to 
20.12.1996) 
Fourth Session 
(20.2.1997 to 
16.5.1997) 

23 

159 

115 

225 

62 

16 69.57 

100 62.89 

65 56.52 

83 36.89 



(III) Statement showing time spent on disorderly scene! 
Interuptlons In the House during Fourth Session, Eleventh 

Lok Sabha 

Date Time Spent 
H. M. 

13.3.1997 0 09 

20.3.1997 0 50 

Total 0 59 

Remarks 

Interruptions continued from 15.30 hrs. to 
15.39 hrs. in the House. 
Lok Sabha adjourned at 12.21 hrs. and re-
assembled at 12.37 hrs. due to continuous 
interruptions. 
Interruptions continued from 12.39 hrs. to 
13 .. 13 hrs. Lok Sabha adjourned at 
13.13 hrs. and re-assembled at 14.12 hrs. 

63 



(Iv) Statement Indicating Matter. Aalud After Qu •• tlon Hour 
And before Taking Up Of The Listed Buslnes. and Time 
Taken Thereon During The Fourth Session Of Eleventh Lok 
Sabha. 

Date Number of Number of Time taken 
matter raised members who H. M. 

spoke 

20.2.97 NIL NIL NIL 
21.2.97 NIL NIL NIL 
24.2.97 '17 21 0 56 
25.5.97 NIL NIL NIL 
26.2.97 NIL NIL NIL 
27.2.97 12 15 , 02 
28.2.97 NIL NIL NIL 

3.3.97 8 21 1 18 
4.3.97 NIL NIL NIL 
5.3.97 14 30 1 58 
6.3.97 3 4 0 25 

10.3.97 3 7 0 21 
11.3.97 16 16 1 14 
12.3.97 5 8 1 00 
13.3.97 7 12 0 21 
14.3.97 NIL NIL NIL 
15.3.97 NIL NIL NIL 
17.3.97 8 10 0 32 
18.3.97 14 16 0 54 
19.3.97 15 15 1 00 
20.3.97 NIL NIL NIL 
21.3.97 62 62 1 07 
11.4.97 NIL NIL NIL 
21.4.97 NIL NIL NIL 
22.4.97 NIL NIL NIL 
30.4.97 1 16 2 25 

2.5.97 8 15 0 38 
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Date Number of Number of Time taken 
matter raised members who H. M. 

spoke 

5.5.97 2 6 0 53 
6.5.97 1 7 0 24 
7.5.97 29 32 1 15 
8.5.97 15 23 1 25 
9.5.97 NIL NIL NIL 

12.5.97 16 24 1 27 
13.5.97 7 10 1 25 
14.5.97 18 24 1 25 
15.5.97 1 1 0 02 
16.5.97 34 35 1 48 

316 430 25 15 



24. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS 
OF BUSINESS. TRANSACTED DURING THE FOURTH 
SESSION OF ELEVENTH LOK SABHA. 

Business Time Percentage 
taken to the total 

time taken 

H. M. 
ADJOURNMENT MOTIONS 0 54 \ 0.3 

BILLS *35 17 (' 13.7 
(a) Government Bills 12 17 4.7 
(b) Private Member's Bills 

BUDGETS 35 01 r 13.5 
(a) Railway Budget 29 39 , 11.5 
(b) General Budget 2 41 1.0 
(c) Budget in respect of States under 

President's Rule 

CALLING ATTENTION NOTICES 08 > 0.4 

DISCUSSIONS 
(a) Half-an-hour Discussion (Rule 55) 1 36 V 0.6 
(b) Short Duration Discussion 5 15 '.j 2.0 

(Rule 193) 

MATTERS OF URGENT PUBLIC 25 15 V 9.8 
IMPORTANCE RAISED AFTER 
THE QUESTION HOUR 

MA TIERS UNDER RULE 377 5 40 I 2.2 

"Joint discussion took place on certain Statutory Resolutions -(vide Statement No. 19 
(i) 51. Nos. 1 to 3 and 5 to II) and Motion lor consideration 01 connected Government 
Bills [I'ic/I' Statement No.3 (i) SI. Nos. 3 to 5, to 10 12, 14, 20, 21 and 24). Time laken 
on joint discussion has been shown under Government Bills. 
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Business Time Percentage 
taken to the total 

time taken 

H. M. 
MOTIONS 
(a) Motions under rule 191 and 342 26 27 / 10.2 
(b) Motions under rule 388 0 08 0.1 
PRESIDENT'S ADDRESS 16 30 L- 6.4 

QUESTIONS 28 20 .. 11.0 

RESOLUTIONS 
(a) Statutory Resolutions 1 22 0.5 
(b) Private Member's Resolutions 6 30 ;. 2.5 

STATEMENTS (Rule 372) 2 59 1.2 

OTHER MAnERS such 
Oath Obituary, Papers laid on the 
Table, Points of Order, Personal 
Explanations etc. 21 41 . 8.4 

TOTAL: 258 40 100.0 
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